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ORAL ANSWERS TO QUESTIONS 

New Fertilizer Factory at Nanga! 

'151. SHRI YASHPAL SINGH: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether the Fertilizer Corpo-
rdtioll of India is planning to put up 
n new fertilizer factory at Nangal: 

(b) if so. the details thereof; and 

(c) whether Government have given 
its approval? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAlAH): 
1 a) The Fertilizer Corporation or 

• India Ltd. propose to expand the exis-
ting. fertilizer capacity at Nanga!. 

(b) The proposal has not yet b('cn 
finalized by the Corporation. 

(e) Does not arise. 
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SHRI R. BARUA: May I know 
whether due to old machinery the 
cost of production of fertUiler in 
N'8ngal ia not at par with the inter-
national market price and. in tact. it 
ill higher; 11 so. what stepe are being 
taken to nrodemiae the whole 001\1 
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SHRI ASOKA MEHTA: It is not a 

question of one partLcular machinery 
or another. It is a small plant and 
It is based upon a particular process 
which saves almost the entire import 
content because it is based upon the 
use of electricity. What is being pro-
p~ed or :what is under C'Ons'ideration 
is that that plant be expanded and 
with the expansion Of the plant we 
expect that the cost of production as 
a whole will come down. 
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SHRI D. C. SHARMA: The need 
of fertmlerl in this country is mOlt 
urgent and I do not understand why 
the Government III taking so long in 
expandilll this factory. U it had been 
a new fac:twy I 1I(0uld have thought 
that there was some delay in i~. But 
wb7 is Government tak'in~. so long in 
expanding a factory? May I also 
bow from the hon. Jlinilter when 

this factory will be modernised, eX-
panded and when it will start func-
tioning? 

SHRI ASOKA MEHTA: I have 
pointed out on previous occasions that 

( 

we have under construction five fer-
tiliser plants in the public sector just 
now. Three more have already been , 
cleared. That means eight are alre9dy 
cleared for wMch steps aTe being 
taken. What further plants can be 
taken up is under study by the Fer- -
tiliser Corporation of India. I cannot 
say just now when this decision will 
be taken because this involves an 
investment of anything between Rs. 30 
crores to Rs. 40 crores with a foreign 
exchange component of Rs. 10 crores 
to Rs. 14 crores. All these matters, as 
I pointed out earlier. require time to 
study and I am afraid the hon. 
Member w'ill have to wait till a deci-
sion is taken. 

SHRI BAL RAJ MADHOK: The 
hon. Minister just now said that the 
the expansion of the plant at Nang<ll 
is not to be based On electri.city but 
but it is going to be based on naphtha 
or heavy oil. In view of the fact that 
Nangal has no ready-made stures of 
naptha or heavy oil am! they will have 
to be brought from elsewhere to 
Nan~,al. which is a bit inter'ior part of 
the country, is it wise to put almost 
a new plant whicll i'; going to be naph- ~ 
thabased, thpre. May I know whe-
ther a morc suitable site is being con- l 
sldered which might produce fertili- , 
ser at comparatively cheaper rates? 

SHRI ASOKA MEHTA: This 
matter has also been cunsidered. As 
a matter of fact, the Government of 
Punjab had come forward with two 
alternative proposals. They arc inte-
rested in the plant being set up some-
where else. This matter also the Fer· 
I ilisC'r Corporation is considering 
"pry carefully. But, at present, from 
the data that is available it appeaMl ~ 
Nang-,t/ expansion would cost less than 
settlnl up a plant somewhere else. 
But r can assure the htm. Member 
that all these mattel'S are very much 
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the concern and under consideration 
of the Fertlliser Corporation of India. 

SHRI S. K. SAMBANDHAN: 
Before going in for new plants as 
envisaged in t.his question, are Gov-
ernment able to tell us whether the 
construction of the present plant is 
going according to schedule; if n'Ot, 
may I know what are the main draw-
backs or deadlocks that stand in the 
way of their going as per the pro-
gramme? 

SHR1 ASOKA MEHTA: 1 would 
say, broodly, the answer is 'yes'. Bu t 
It is not that always it is go'ing ac-
cording to schedule because of vari-
ous difficulties. In a particular case it 
took us about one year to get the 
land. In another case there have been 
certain other difficulties. 
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MI .. Dodal <P) Limited 

+ "152. SHR1 HARDAYAL DlI:VGUN: 
SHR1 BABURAO PATEL: 

Will the Minister at FINANCE be 
pleased to state the number anti ddtes 
Of raids carried out for slIspected 
breaches of foreign exchange on Mis. 
Uodsal (P) Ltd. and its asaociated 
companies and particulars of the arti-
Cles seized and evidence round and 
action taken thereon? 

THE DEPUTY PRIME MINIS1'XR 
AND MINISTER OF i'INANCE 
(SHRI lI40BAlUI D&IiAI):' On 

information that Mis. Dodaal (P) 
Ltd. were indulging in violation of 
the provisions ot the }o'orp.ign Ex-
change Reculalion Act, the premisas 
of the company and ita Associate 
companies, and the rasidential 
premises of some persona coDIUlCted 
with the companies at Bombay, 
Calcutta, Madras, Delhi, Banga-
lore, Baroda and Rourke~a were 
searched by the officers of the En-
forcement Directorate on the 9th May, 
1968. The total number of premises 
searched was 29. Later, on the 4th 
June, 1968, two more premises were 
also searched. 

The articles seized lis a result of 
these searches are:--

(i) some documents; 

(ij) foreign exchange in the form 
ot travellers' cheques and 
currency notes--U.S. doUars 
60 and Deutsche Marks 1,100, 

(iii) One key. 

The investigations in the matter 
are in progresa and it will not be In 
public interest to disclose at this alage 
the nature of the evidence lIathered 
from the scrutiny of the Aized docu-
ments. After the investigatiollB have 
been completed, nece:IAry at'tion wEI 
be taken as provided In the law, 
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